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No. HSPCB/KAR/2025/ WG g/ Dated: 16 /10 / 2025 

To 

The Registrar General, 
National Green Tribunal 
New Delhi. 
(Email - rg.ngt@nic.in, ngtpb.pg@gmail.com 

Sub: Submission of compliance report in the matter of Misc Application in MA 

9/2025 In Original Application No. 278/2024 (Charan Singh (son of Labh 

Singh, resident of village Baras, Block Nissing, District Karnal, State of 

Haryana) Applicant Versus State of Haryana Respondent) BEFORE THE 

NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHL 

Ref:- Hon'ble NGT Order dated 10.07.2025 in MA 9/2025 In Original Application No. 

278/2024. 

Respected Sir, 

In this regard, Please find enclosed herewith the compliance report on behalf of 

Haryana State Pollution Control Board in the matter of Misc Application in MA 9/2025 

In Original Application No. 278/2024 (Charan Singh (son of Labh Singh, resident of 

village Baras, Block Nissing, District Karnal, State of Haryana) Applicant Versus State of 

Haryana Respondent) BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, 

NEW DELHIL: 

The compliance report is submitted for kind consideration of the Hon'ble 

Tribunal. 

Rgéonal Officer 

Karnal Region
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ML.A. 09 of 2025 

In 

Original Application No. 278 of 2024 

IN THE MATTER OF: 

Charan Singh Applicant 

Versus 

State of Haryana Respondent 

COMPLIANCE REPORT ON BEHALF OF HARYANA STATE 

POLLUTION CONTROL BOARD RESPONDENT NO. 04 IN 

COMPLIANCE OF HON’BLE NGT ORDER DATED 10.07.2025 

INDEX 
Sr. No. | Particular Page Noj 

1. Compliance Report of HSPCB Karnal 
1-2 

2. DDPO, Karnal, Report regarding removal of the 3.4 

illegal encroachment on the Brass Pond. 

5 
7 u\ ) 

Regloyal Officer, Karnal Region 

Haryana State Pollution Control Board 

Place: Karnal . 

Date: 16.10.2025 

Through 

Rahul Khurana, Advocate 

17, Central Lane, Babar Road, Bengali Market, 
New Delhi 

09811894060 
rkhuranalegal@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

M.A. 09 of 2025 
In 

Original Application No. 278 of 2024 

IN THE MATTER OF: 

Charan Singh Applicant 

Versus 
State of Haryana Respondent 

COMPLIANCE REPORT ON BEHALF OF HARYANA STATE 

POLLUTION CONTROL BOARD RESPONDENT NO. 04 IN 

COMPLIANCE OF HON’BLE NGT ORDER DATED 10.07.2025 

MOST RESPECTFULLY SHOWETH: 

That in pursuant to the findings of the Joint Committee and as per the 

legal procedure under the Punjab Village Common Lands 

(Regulation) Act, 1961, eviction proceedings undér Section 7 of the 

said Act have been initiated by the Block Development and 

Panchayat Officer (BDPO), Nissing, before the District Development 

and Panchayat Officer (DDPO), Karnal. The temporary encroachment 

on the village pond has been removed with the help of Naib 

Tehsildar, Nissing as Duty Magistrate on 08.10.2025 by BDPO, 

Nissing, Karnal. The copy of report submitted by DDPO, Karnal is 

attached as Annexure-I. 

That in addition to the issue of encroachment, the Hon’ble Tribunal 

had raised concern regarding the discharge of wastewater into the 

pond. In this regard, the Executive Engineer, Panchayati Raj, Karnal
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has been requested to prepare a technical plan for stopping the inflow 

of - untreated wastewater into the pond and to explore feasible 

measures for ensuring that only treated water, if any, is allowed to 

enter the pond in future, strictly in compliance with environmental 

regulations. 

The compliance report is submitted for kind consideration of the 

Hon’ble Tribunal. \{ | £ 

v 
Regé‘ik.n[{ fficer 

Karnal Region 

Haryana State Pollution Control Board 

Place: Karnal 
Date: 16.10.2025
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